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ORDER

The State Government accords foremost priority to prevent the community spread

ina

the
COVID-19 virus. Preclictive modets using statisticat techniques warned of a possibte worst
scenario in which thre nun't6.. of COVID-19 infections in the State coutd go up to 8-10 takh
short period of time.

Z. In these circumstances, the Department of Information Technotogy, Government of
initiated steps to sr:t up a Data Anatytics Platform to integrate data from various
avaitabte in the Government, agencies and from the fietd so as to meet the exigency
massive and unprecedented surge of the epidemic. The above arrangements made
Department of Information technology inctuded utitization of services of Sprinktr Inc.,
based company for the purpose of big data anatysis.

3. Subsequentty, certain issues have been raised in the pubtic domain so as to
arrangements made with the above US based company was in accordance with
procedure and done after taking necessary safeguards to protect the privacy of citizens'

4. The Government, therefore, are pteased to constitute a two member Expert
with Shri M Madhavan Nambiar IAS (Retd.), former Civit Aviation Secretary & former
Secretary Information Technotogy, Government of India as Chairman and Shri Rajeev
IAS (Retd.), former Additionat Chief Secretary (Heatth & Famil.y Wetfare
Government of Kerata as member, to get the above issues and other retevant aspects exami

5. The Committere shatl examine the fottowing:

1. Whether the privacy of personal and sensitive data of individuals has been
protected under the agreements entered into with Sprinklr Inc.?

2. Whether ardequate procedures have been fottowed white finatizing the arran
with Sprinktr Inc.?

3. Whether deviations, if any, are fair, justified and reasonabte considering
extraordinary and critical situation the State was facing at the retevant period?

4. Any other suggestions for future guidance.
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6, The committee shoul.d su
technical and secretarial assistdnce
lnformation Technotogy &

Shri M Madhavan Nambiar IAS
Shri Rajeev Sadanandan IAS (Retd.
Additionat Chief Secretary HQme
Principat Secretary Heatth & Fam
Secretary Etectronics & Infortrtna
The Director, llITM-K, Thiruvahan

Copy to:
The Private Secretary to Chief
The Special Secretary to Chidf
PA to Principal Secretary, GAD

To

its report to Government within a month.
the committee wiil, be provided by Indian
- Kerata (lllTM-K), Thiruvananthapuram.

(By order of the Governor)

TOM JOSE
CHIEF SECRETARY

.), Chairman, Expert Committee
, Member, Expert Committee
Vigitance Dept.
Welfare Department
Technotogy Department
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